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country. What actually happens is that

Government does what is necessary to
import cotton but it imports it little too
late. 1 would suggest that expeditious

action should be taken and as much cotton
as is necessary should be imported in time
so that the mills are not closed and
labourers do not suffer. We have to see
that there is no scarcity of cloth in the
couniry and that cotton mills are enabled to
work .
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MR. CHAIRMAN : The hon. Minister
has taken note of the wvaluable suggestions
given by various hon, Members., He has
been listening very attentively. [ hope he
will convey all these to the Prime Minisier

and to the wvarious Ministers concerned.
15.20 hrs.
MOTIONS Re. MODIFICATION OF

NATIONALISED BANKS (MANAGE-
MENT AND MISCELLANEOUS
PROVISIONS) SCHEME, 1970

MR. CHAIRMAN : We shall now take
up the motions for modifications of the
Nationalised Banks (Management and Mis-
cellaneous Provisions) Scheme, 1970. Hon,
Members who want to move their motions
may do so mow,
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SHRI TENNETI VISWANATHAM
(Visakhapatnam) I beg to move :

“This House resolves that in pursuance
of sub-section (5) of section 9 of :he
Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970, the
following modification be made in the
Nationalised Banks (Management and
Miscellaneous Provisions) Scheme, 1970,
laid on the Table on the 17th Novems-
ber, 1970, namely :—

for sub-clause (c) of clause 3, substi-
Tute—

“(c) one Direclor from a pan=l of
three names furnished by the re-
cognised staff Union, indicating
the order of preference ;"

This House recommends to Rajya Sabha
that Rajya Sabha do concur in this resolu-
tion."

SHRI D. N, PATODIA (Jalore) : 1 beg
to move :

“This House resolves that in pursuance
of sub-section (5) of section 9 of the
Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970,
the following modification be made in
the Mationalisc Banks (Management and
Miscellancous Provisions) Scheme, 1970,
laid on the Table on the 17th Novem-
ber, 1970, namely :—

(i) in clause 2, in the Proviso to sub-
clause (f),

Sfor “fificen per cent” substitute
“fifty per cent™ ;

(ii) in clause 3, after **As soon as may
be" insert “‘within sixty days’;

(i) in clause 3, in ilem (i) of sub-
clause (b), for “six weeks™ substi-
tute ‘'three weeks'™ ;

(iv) in clause 3, in sub-clause (d), after
*the Reserve Bank™ insert *“‘and
with the budy representing the
depositors™ ;

(v) in clause 3, for sub-clause (e),
substitute—
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“(e) two Directors who in the
Spinion of the Central Go-
vernment are competent to
represent the interest of the
farmers to be appointed by
the Central Government afier
consultation with the Reserve
Bank and wherever applicable
with  such institutions or
bodies representing the inter-
ests of farmers ;

Provided that one of the two
Directors so appointed will be
nominated from the Southern
States of India.”

(vi) in clause 3, gfter sub-cluuse (e),
insert—

“(ee) two Directors who in the
opinion of the Central Go-
vernmecnt  are competent o
represent respectively the
interests of workers and arti-
sans, to be appointed by the

Central Government after
consultation with the Reserve
Bank;"”

(vii) in clause 3, in sub-clause (f), for
“five Directors” substirute *‘four
Directors™ ;

(viii) in clause 9, in the Proviso to sub-
clause (1), afier *“the Central Go-
vernment may"" insert *“‘for valid
reasons and"’;

(ix) in clause 16, in sub-clause (4),
after “The Board may" insert *‘for
valid reasons' ;

—_—

(x) in clause 16, in sub-clause (3),
after *'Regional Consultalive Com-
mittee may" insert “‘for valid rea-

sons™",

This House recommends to Rajya Sabha
that Rajya Sabha do concur in this resolu-
tion.

SHRI S. M. BANERJEE (Kanpur): I
beg 10 move :

‘This House resolves that in pursuauce
of sub-section (5) of section 9 of the
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Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970. the
following modifications be made in the
Nationalised Banks (Management and
Miscellaneous Provisions) Scheme, 1970,
laid on the Table on the 17th November,
1970, namely :(—

(i) in clause 3, for item (i) of sub-clause
(b), substitute—

(i) one Director to be nominated
by the representative Union
on the Board of Directors';

(ii) in clause 3, for sub-clause (c),
substitute—

“(c) the Bank Officer to be
nominated by the repre-
sentative Union as Di-
rector on the Board of
Directors;™

(iii) in clause 9, after clause (3),
add the following proviso—-
“Provided that if a Dircctor
representing the  workmen
stafl loses confldence of the
representalive Union he
should be removed and a per-
son  rccommended by the
Union represcntative, should
be appointed as a Director in
his place provided that (a)
the change should be made
afier at least one year of ear-
lier appointment and (b) at
least 60 per cent workmen
stafl opposes continuance of a
particular person on the
Board of Directors™;

(iv) in clausc 13, after sub-clause
(2) insert-—

“{2A) The Management Com-
mittee should also in-
clude a nominze of the
representative  Union,
as determined in terms
of clause 2(f) of the
Sclzl:me,":

(v) in clause 14, add the follow-
ing sub-clause—

“(2) The Advisory Committee
should have a nominee
of the representative
Union. determined in
terms of clause 2(f) of
the Scheme.”

(vi) in clause 15, after sub-clause
(2), insert—

**(2A) Such Committees
should have one nominee of
representative Union, dcter-
mined in terms of clause 2(f)
of the Scheme.™;

(vii) in clouse 16, for sub-clauses
(4) and (5), substitute —

*‘(4) A nominee of the repre-
sentative  Union shall
be r1emoved in consul-
tation with the represen-
tative Union and the
vacancy so causcd should
be filled in consultation
wilth the representative
Union™,

This House recommends to Rajya Sabha

that Rajya Sabha do concur in this resolu-
tion.!

SHRI MURASOLI MARAN (Madras

South) : 1 beg to move :

“This House resolves that in pursuance
of sub-section (5) of section 9 of the
Banking Companies (Acquisition and
Transler of Undertakings) Act, 1970, the
following modifications be made in the
Nationalised Banks (Muanagement and
Miscellaneous Provisions) Scheme, 1970
laid on the Table on the 17th November,
1970, namely :

(i) in clause 3, for item (i) of sub-clause
(b), substiture —

“(i) one Director, from among the
employecs of the natijonalisad
bank, who are workmen to be
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elected by them on the basis
of simple majority through
secret ballot.” ;

(ii) in clause 3, for sub-clause (c),
subsitute—

“{c) one Director, from
among the employees of the
nationalised bank, who are
not workmen to be elected by
them on the basis of simple
majority through secret bal-
lot;",

This House recommends to Rajya Sabha
that Rajya Sabha do concur in this resolu-
tion."

SHRI S. KUNDU (Balasore) : 1 would
like to move my motions Nos. & and 9, But
in No. 8 [ would like to make one correc-

tion ;
1 am moving all parts except (ii),
1 beg to move :

“This House resolves that in pursuance
of sub-section (5) of scction 9 of the
Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970,
the following modifications be made in
the Mationalised Banks (Management
and Miscellaneous Provisions) Scheme,
1970, laid on the Table on the 17ith
November, 1970, namely :—

in clause 2, in the proviso to sub-
clause (f), for “fifeen per cent™
substitute *ten per cent” ;

=

(i

(ii) in clause 3, in sub-clause (b), in
item (iii) (A), for “five” substirure
"llfo" ;

(iii) in clause 3, for sub-clause (c), sub-
stilute—

“(¢) one Director from among the
employees of the bank who
are not workmen to be elected
by secret ballot nominated by
their association. Such asso-
ciation who have 30 per cent
of the total membership of

ment & Misc. Prvns) Scheme (Mts.)

such employees of the respec-
tive banks will nominate two
names and the wvoting will
take place by transferable
system of voting *';

(iv) in clause 3, for sub-clause (f), sub-
stitute—

“(f) (i) not more than two Direc-
tors to be appointed by the
Central Government in  con-
sultation with Reserve Bank
who have special knowledge
and practical experience of
banking industries ;

(i) onc member of Parlia-
ment to be appointed by
the Speaker of the Lok
Sabha and/or the Chair-
man of the Rajya Subha
as the case may be ;";

(v) in clause 8, in sub-clause (2), add
at the end —

“But such salary and allowance
should not excced Rs. 2,000 and
fees and perquisites Rs. 500 per
month.";

(vi) in clause 9, sub-clause (2) add at
the end—

“But such office should not be
more than for a period of (hree
years subject to rencwal by the
Government.";

(vii) in clause 10, afier sub-clause (c),
add—

**(d) if he or his, she or her close
blood relations has or have
any interest with trade and
commerce or is and/or are
connected with any partner-
ship, firm or company which
has or have commercial inter-
est with the said bank."

(viii) in clause 13, in sub-clause (2),
after “'Rescrve Bank™ insert—

“Out of the four such Directors
appointed by the Government, (wo
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will belong to who are elected by
the workers and non-worker em-
ployees of the Bank'’;

(ix) in clause 15, in sub-clause (2)
after item (c), add—

‘(d) one member of Parliament
and one member of Legisla-
tive Assembly from each
States which goes to comprise
the Regional Consultative
Committees of the nationali-
sed banks.™;

(x) in clause 15. in sub-clause (3),
add at the end—

“In tie absence of the Minister of
Finance or any other Minister, the
member of Parliament will preside
on a rotation basis. And the said
R.C.M. will at least meet not less
than three times a year'":

(xi) in clause 17, in sub-clause (1), add
at the end —

““But such fees shall not exceed
Rs. 30 per day's attendance of the
meeting. ™

This House recommends to Rajya Sabha

that Rajya Sabha do concur in this resolu-
tion,

1 beg also to move :

*This House resolves that in pursuance
of sub-section (5) of section 9 of the
Banking Companies (Acqusition and
Transfer of Undertakings) Act, 1970,
the following modification be made in
the Nationalised Banks (Management
and Misccllaneous Provisions) Scheme,
1970, laid on the Table on the 17th
November, 1970, namely :—

In clause 3, for item (i) of sub-clause
(b), substitute—

‘(i) two Directors from among
the employees of the nationalised
bank, who are workmen to be
elected by all the worker cmployees

of the nationalised bank in a secret
ballot. The nomination for the
candidature for such post of Direc-
torship should be submitted by the
representative Union and any other
registered union or unions having
a minimum membership of 10 per
cent of the total employees of the
nationalised bank and each such
union or unions, as the case may
be, can nominate not more thaa
two names. The voting will take
place on a transferable system of
voting and each worker employoe
will have two votes to cast,

In case of delay in verification pro-
ceeding the two Directors will be
choosen by draw of lots out of the
names nominated by the union or
unions, as the case may be, as
above."

This House recommends to Rajya Sabha
Rajya Sabha do concur in this resolu-

tion.

SHRI MURASOLL MARAN : I beg to

move ;

*This House resolves that in pursuance
of sub-section (5) of section 9 of the
Banking Companies (Acquisition and
Transfer of Undcatakings) Act, 1970,
the following modifications be made in
the Mationalised Banks (Management
and miscellaneous Provisions) Scheme,
1970, laid on the Table on the I7th
November, 1970, namely :-

(i) in clause 9, in sub-clause (1), after
“A Direclor” insert “‘elected or™ ;

(ii) in clause 9, in sub-clause (1), for
“reappointment™  substitute ‘‘re-
clection or reappointment’;

(iii) in clause 9, in the proviso to sub-
clause (1), omit™ (b), (€),";

(iv) clause 11, in sub-clause (3), for
“nominated under sub-clause (b)
or sub-clause (c)" substitute “elect-
ed under sub-clause (b) or sub-
clause (¢)".



287 Modfication of DECEMBER 16, 1970 Nationalised Banks (Manage- 288

[Shri Murasoli Maran]

This House recommends to Rajya Sabha
that Rajya Sabha do conecur in this resolu-
tion:

SHRI S. S. KOTHARI (Mandsaur) : 1
beg to move :

This House resolves that in pursuance
of sub-section (5) of section 9 of the
Bapnking Companies (Acquisition and
Transfer of Undertakings) Act, 1970,
the following modifications be made in
the MNotionalised Banks (Management
and Miscellaneous Provisions) Scheme,
1970, laid on the Tabie on the 1Tith
MNovember, 1970, namely :—

(i) in clause 3. after sub-clause (h),
insert-

‘“‘Provided that not mecre than one
Direcior in a bank shall be a per-
son who is serving or who has in
the past at any time served with
the State Bank of India or Rescrve
Bank of India as an officer or
Director and the Chairman and
or Managing Director of a Bank
shall not be a person who has been
serving or has in the part served
as an officer or Director of the
State Bank of India or Reserve
Bank of India ; and not more than
two Directors (including the Chair-
man and Managing Director, if
any, and such Direclor as is men-
tioned in this proviso carlicr) shall
be officials of the Government
of India.”

(ii) after clause 19, insert—

*20. Nationalised Banks to pub-
lish audited accounts within
six months of the close of
the ycar—A nationalised bank
shall, within six months of
the close of the accounting
year, draw wup a rcvenue
account of ils transacltions
during the year and a balance
sheet of its assels and liabili-
ties as at date closing of the
accounting year and, after
having the same duly audited,
shall publish the same and

ment & Misc. Prvns Scheme (Mts.)

also have the same placed
before Parliament :

Provided that the Central Govern-
ment may, in any special
case, extend sueh time by
three months.

21. Efficiency audit to be per-
formed. A nationalised bank
shall appoint a Committee,
constituted of two officers of
nationalised banks other than
its own, who have not less
than 10 years' expericnce of
banking and onc professional
auditor, to conduct an ¢fTi-
ciecncy audit  in  order 1o
appraise the standards of
cflicicney of the banks ; and
such Committee shail appro-
ach its werk in a constructive
spirit with a wview 1o imahe
suggestions wnd recommenda-
tions Tor improving the siond-
ards of cfficicney and manee-
ment of the nationalised I sk,

And the Board of a nationa'ised
bank shall take note of the
Report of such  Commil ce
and implement its sugrestions
and recommendations  as far
as practicable @ and in cose,
the Board does not agree with
the samie, it shall expluin ihe
reasons therefor 1o the Re-
serve Bunk of India, which
may give such directions in
the mutter as it deems fit,”’

This House recommends to Rajya Sabha

that Rajya Sabha do concur in this resolu-
tion,

SHRI SHIVA  CHANDRA JHA

(Madhubani) : I beg to move :

*This House resolves that in pursuance
of sub-section (5) of scction 9 of the
Banking Companies (Acquisition and
Transfer of Underiakings) Act, 1970, the
following mod.fications be made in the
Mationalised Banks (Management and
Misccl'ancous Provisions) Scheme, 1970,
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laid on the Table on the 17th November
1970, namely ;

(i) in clause 3, in item (i) of sub-
clause (b), for *“six™ substitute
tnrauril;

in clause 3, io item (iii)(A) of sub-
clause (b) for “five" substitute
l‘lwtl

(i)

in clavse 3, after sub-clause (d),
insert—

Gid)

“Provided such representative of
the depositors has below the aver-
age deposit in the nationalised
bank.";—

in clause 3, in sub-clause (¢}, be-
fore *‘farmers™ insert *‘small’’;

(iv)

(v) omit clause 7 ;

in clause 8, in sub-clause (1), for
““shall be eligible™ substitute **shall
not be eligible” ;

vi)

in clause 9, in sub-clause (3), after
“‘appointed’ imsert ‘‘within three
months™ ;

(vii)

(viii) in clause 14, after “*wholly of other
persons’ insert “of social service
background or Members of either
House of Parliament of the area™;

in clause 14, after “partly of other
persons” insert “'of social service
background or Members of either
House of Parliament,”

(ix)

This House recommends to Rajya Sabha
that Rajya Sabha do concur in this reso-
lution.”

SHRI SARDAR AMIAD ALI (Basir-
hat) : 1 beg to move :

*This House resolves that in pursuance
of sub-section (3) of seclion 9 of the
Banking Compenies (Acquisition and
Transfer of Updertakings) Act, 1970,

the following modifications be made in
the Nationalised Banks (Management
And Miscellaneous Provisions) Scheme,
1970, laid on the Table on the 17th
November, 1970, namely :

(i) in clause 9, in sub-clause (1), in
the proviso, after *“‘Reserve Bank'
insert **and by giving a reasonable
opporiunity of being heard™.

(ii) in clause 9, in sub-clause (1), in
the proviso, after ‘“‘that clause’™
insert “‘for any proved misbehavi-
our or gross neglect of duties™;

(iii) in clause 9, in sub-clause (2), after
“office’ insert “for a period which
may be specified or" ;

in clause 10, after "‘appointed™
insert “or to continne'’;

(iv)

(v) in clause 10, omit **and for being'",

This House recommends to Rajya Sabha
that Rajya Sabha do concur in this reso-
lution.’

SHRI LOBO PRABHU (Udipi): I beg
to move :

“This House resolves that in pursuance
of sub-section (5) of section 9 of the
Banking Companies (Acquisition and
Transfer of Underakings) Act, 1970,
the following modifications be made in
the Nalionaiised Banks (Management
and Miscellaneous Provisions) Scheme,
1970, laid on the Table on the 1Tth
November, 1970, namely ;

(i) in clause 3, in sub-clause (a), after
“Reserve Bank™ insert “and the
Board of Directors™ ;

in clause 3, in sub-clause (d), after
“from among the'" insert ‘‘top
ten” ;

(i)

(iii) in clauso 3, in sub-clause (e), for
“compeiept to represent respecti=
vely the interests of “substitute’
pre-cmincat among™ ;
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(iv) in clause 3, in sub-clause (f), for
“one or more matiers which’ are
likely to be useful for the working
of the nationalised bank"™ substi-
tute

“Commerce, Industry, Economics,
Finance and Transporl. The
National institutions of these sub-
jects, including Chambers of Com-
merce, 1o be specified by Govern-
ment, will propose a panel of
names from which Government
will appoint™;

(v) in clause 5, in sub-clause (i), aficr
“Reserve Bank' insert "‘and the
Board of Directors™ ;

(vi) in clause 8, in sub-clause (2), after
“determine™ insert *consisiently
with the salaries of comparable
appointments in the Public Scc-
tor';

(vii) in clause 9, in sub-clause (1). in
the proviso, afler “‘vacancy" insert
“after giving him an opportunity
to show cause against the pro-
posed action™;

(viii) in clause 15, in sub-clause (2) (a),
after **Central Government™ insert
“from among names submitted by
specified  institutions,  including
Chambers of Commerce and In-
dustry’’,

This House recommends to Rajya Sabha

that Rajya Sabha do concur in this reso-
lution.’
SHRI RAMAVATAR SHASTRI

(Patna) : I beg to move :

*This House resolves that in pursuance
of sub-section (5) of section 9 of the
Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970,
the following modifications be made in
the Nationalised Banks (Maoagement
and Miscellancous Provisions) Scheme,
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ment and Misc. Prvns) Scheme (M1s.)
1970, luid on the Table on the 17th
November, 1970, namely ;

(i) in «<lause 2, in sub clause (), for
*after due verification™ substitute
““after ascertaining the strength by
secret ballot”.

(ii) in clause 2, omit sub-clause (h) ;

(iii) in clause 3, for items (i) and (ii) of
sub-clause (b), substitute

(i) one Director, from among the
employees of the nationalised
bank, who are workmen, to
be appointed by the Central
Government, whose name
shall be furnished by the re-
preseniative Union within a
date to be specified by the
Central Government, which
date shall not be more than
six weeks from the date of
the communication made by
the Central Government re-
quiring the representative
Union to furnish the name ;

(ii) (A) where there is no repre-
sentative Union to represent
the workmen of a nationali-
sed bank, or

(B) where such representative
Union, being in existence
omils or fuils to furnish
any name within the
specified date, or

(C) where the person whose
name has been furnished
by the representative
Union is disqualified,
whether under item (iii)
of 1this sub clause or
under clause 10, the
Central Government may
at its discretion, appoint
such workmar of the
nationalised bank, as it
may think fit, to bz a
Director of such bank ;'
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(iv) in clause 3, for sub-clause (c),

substitute—

*(c) (i) one Director, from among
the employees of the nationa-
lised bank, who are not
workmen, to be appointed by
the Central Government
whose name shall be furnish-
ed to it by the representative
Union within a date to be
specified by the Central Go-
vernment. which daie shall
not be more than six weeks
from the date of the com-
murication made by the
Central Government requiring
the representative Union to
furnish the name ;

(A) where therc is no repre-
sentative Union to represent
the employees of a nationali-
sed bank who are not work-
men, or

(i)

(B) where such representative
Union, being in existence,
omits or fails to furnish
any name within the
specified date, or

where the person whose
name has been furnished
by the representative
Union is disqualified
under clause 10, the Cen-
tral Government may, at
its discretion, appoint
such employee of the
nationalised bank who is
not a workman, as it
may think fit, to be a
Director of such bank;";

©)

(v) in clause 9, in the proviso to sub-

clause (1), omit *(b), (c)";

(vi) in clause 9, in sub-clause (1), after

the existing proviso, add

“Provided further that the Direc-
tors appointed under sub-clause (b)
or (c) of clause 3, shall be removed
when not less than 60 per cent of
the members ¢f the representative

Union express no confidence in
him™;

J(vii) in clause 13, in sub-clause (2), for

(viii)

“‘sub-clause (g) and (h)", substitute
“*sub-clauses (b), (g) and (h)*";

in clause 14, add the following
proviso—
“Provided that when the Board

constitutes an advisory committee
with a Director or Directors on it,
the Director or at least one of the
Dircctors, as the case may be,
shall be the Director appointed
under sub-clause (b) or sub-clause
(c) of clause 3.”;

(ix) in clause 15, in sub-clause (2),

(x

—

after part (c), insert

*(d) one nominee of the represen-
lative Union™;

in clouse 16, after sub-clause (4)
insert the following proviso—

“*Provided that no nominee of the
representative Union shall be re-
moved without consulting the
representative  Union and  the
vacancies arising due fo the remo-
val of such nominees shall be filled
in consultation with the represen-
tative Union'";

(xi) in clause 16, after sub clause (5),

insert the following proviso—

“Provided that no nomince of the
representative  Union shall be re-
moved without consulting the re-
presentative Union and the vacan-
cies arising due to the removal of
such mominees shall be filled in
consultation with the representa-
tive Union,™;

(xii) omit the First Schedule.

This House recommends to Rajya Sabha

that Rajya Sabha do concur in this resolu-
tion,*
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SHRI TENNETI VISWANATHAM
After the nitinnalisation of the banks, this
is really the first opnortunity for the House
to have a review of what had happened.
But Ido not like 1o go into the details.
All that [ can say s this.  All that was
hoped for when nationalisation was done
and all tha reasans which induced us to
support th: Bill who'eheariedly, somzhow
do nat s:en o hawe borne frait, Ministers
here haud expressed high hopes, and some-
timas fizares have alio boxn given. Recently,
the Finance Minister was good enough o
tell us the increase in deposits etc. That s
good and heariening.  Buat still, wherever
the smill min gas to these banks, he is
bzing tresicd just as he was being ireated
prior to nvionisaion, This small man
is the bigeest propogandist against this now,
If asmall man ge's a little help and he
observes a little change in the attitude of
those who are incharge of the management
of the banks, he is the greatest assest 1o
Government and its propogandist, for it is
the small man who spreads the good word
or the bad word deeply and widely into
the masses. So, I suggest to the hon,
Finance Minister to bestow his special atten-
tion on this aspect, Tt may look  very
small, but it is only when the bencfils are
spread wider and wider and deeper and
desper into the masses that the real
good that was expected afier nationalisation
will be felt by all the people. I am not
saying these things only to supgest
to the Finance Minister that every
day he must have some look into this
matler.

Several complaints are coming, and some
of them are referred to the Finance Minister
also, and sometimes he is good enough to
give instructions. But why should it be
left to the Finance Minister from Delhi to
issue instructions? There is an entire big
bureaucratic machinery for this. Nationa-
lisation was made nearly eighteen months
ago, and still when we go to a bank and
ask them whether they have received ins-
tructions and what the procedure is and
what rules they are following with regard to
loans and other things, they used to say
till three months ago that they had not re-
ceived any instructions. Only recently they
said that they had received some instructions
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with regard to the disbursement of loans to
small businessmen and small farmers, but
they could not make them public. That
is what I have bzen told, when I sent an
assistant of mine to on:s of the banks.
1 sent him not because I needed any money
but just to know how things were shaping
but the answer was that they had private
instructions but they would not show them
to us. I ask the Finance Minister now to
make these instructions public, It is true
that banking was always a secret affair
before nationalisation. But we have have
now opened a new chapler. Now whatever
is happening should made sufficiently public
to all those who come in contect with the
banking management.

These management rules concerning
formation of boards of directors and other
matlers have come after nearly 18 months
of nationalisation—they were laid on the
Table on or about November 17. It is these
delays that there are the real cause disconteat
in this couniry, When we take a  decision
there mwust be some body in the department
or there must te a cell in each depariment,
specially  the Finance Department, which
will have the special function of seeing to
it that there is expeditious implementation,
This is one of the must important things.
1 trust the Finance Minister will attend to
this aspect. It is not enough for him, the
Secrciary or olher officer to say ‘Yes® we
have issued instructions and it will take
time'. If it is a delay of a month or two-
one can understand. But if there is a delay
of 18 months, these answers will not satisfy
either MPs or the general public.

My molion is a very small one. I am not
going to review the working of the banking
system. All that I say is that quick
instructions must be given and these bene-
fits must be brought tothe masses, the
small borrowers. They must be made to
feel that a change has come,

For example, at the time of the agricul-
tural season, more counters should be
opened 10 attend to the small borrowers
who come to the bank for loan against

gold, They should not hawe o go to the
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sowcars who charge 50 and 60 per cent.
The state Bank is already giving such loans
on gold. This is so in my partof the
country—]1 do not know what is the prac-
tic in other parts. These small borrowers
are not very nicely dressed, they are poorly
clad; they have got a little gold with them.
if they go to the sowcar, they have to pay
50-60 per cent interest. They redeem the
foan after three or four months. 1 then
suggested that the Stale Bank might open
more counters everywhere to cope with the
rush of borrowers. That simple thing was
not done. When I give the suggestion to
the them Minister of State, Shri Sethi, he
forwarded it to the department. The
department was content tc tell him that
the SBI was alrcady doing it. Doing what?
Having one counter. This one counler
caters ta only the rich people coming with
lots of gold, not to the small agriculturist,
It is thesec small things that will make the
people realise that a new cra has been us-
hered after bank nationalisation and a
new change has come about in their favour.

My amendment is with
election of directors. For
ofcl. 3 ¢

regard 1o the
sub clause (¢)

“One Director, from among the
employees of the nationalised bank,
who are not workmen, to be appoin-
ted by the Central Government af-
ter consultation with the Rescrve
Baok".

I wish to substitute :

“One Director from a panel of three
names furnished by the recognised
staff Union, indicating the order of
preference ™.

Just as choise is given to the other emp-
Joyees to suggest a panel of names through
their recogaised unions, I suggest that for
the officers also the same procedure might
be adopied. Moreover the Rescave Bank
is oot in a posilion to know the credentials
of officers generally speaking.

There is another thing. The SBIL mana-
goment and the officers have come to some
agreoment with regard to wage scales. Afier

.

a dispute was hanging fire for three or

four years, on November 11, they
came (0 a particular arrangement, That
arrangement was sent to the Fin-

ance® Ministry here for formal clearance.
The Finance Ministry cannot have, rcally
speaking, greater carc and greater caulion
than the State Bank management itself, and
when they have eniered into an agreement,
why should it wait for clearance for so
many days ? They seat it, it appears, on
November 18th and today is December 16th,
May 1 request the Finance Minister to
immediately call for the papers and give a
clearance and spread an  aimosphere of
good will and contentment among  the
officers concerncd.

I commend once again my amendment

that in taking a Dirccior from  among the
officers you take one [from a panel of
three names  suggested by  the  oflicers
univn,

SHRI M. SUDARSANAM (Narasaraopet)-
Any scheme (o streambine ithe banking indus:
try and improve the working  of the nation-
alised banks must be based on two points,
Firstly, the banks must be able 1o compuele
with other banks, and there should be
nothing like a monopoly.  Sccondly, they
should function independently  without out-
side interference.  Too much interference
from the Reserve Baok or the Goveranmen)
of India canno! con loce to the proper work-
ing of the banking indusiry, O course,
the Reserve Bunk as the ceniral bank, and
the Government as the  propriciors of these
banks, have a right to apponit the dircctors,
but they should not interfers in the working
of the directors.

Rightly the Gowvernment hwe decided
that one of the employees of the banks
should be a director, but he should be sele-
cted by the bank a'ons, and not from a
panel as suggested by Shri Viswani ham.
One with bankinz experience aone should
be in a position to serve as  director, That
is most impo rtant.

The representatives of the small scale
seclor and medium industrics and trade
must be on the various Boards; otherwise
they cannot really carry on because the
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clientele is mostly from industry and trade.
Therefore, their representation on these
Boards is very essential for their proper
working.

The directors appointed should be free
to function independently. The directives
or instructions from the Reserve Bank and
the Government of India should be only in
writing and not oral, and only on policy
matters and not on day-to-day working of
the banks. It should be secn that there is
unreasonable pressure on the management
of the banks and their Chairman so
that they are unbiassed and objective.

As 1 said, competition is a very essen-
tial condition for efficiency, and we need
efficiency. Without efficiency we cannot
function.

In giving credits to various constituents,
in providing them supplementary services,
in opening brnches and also in develop-
ment matters, the banks should take indivi-
dual decisions within a broad framework,
If competition is reduced, the functioning
of the banks will be adversely affected.

The Board of Direclors as envisaged in
the scheme does not seem to be representa-
tion because trade and industry must be on
the Boards. 1 would also say that the
Directors on the Boards, particularly the
Marnaging Director, the Chairman and the
full-time direciors, must have adequate
experience of the banking industry. At
least ten yecars experience as a senior
officer of a bank is very essential to become
a Managing Director or a whole-time
director or Chairman. Just pumping in
IAS officers will not help the industry,
Therefore, people with adequate experience
must be brought into this sector,

Very unfortunately the nationalisation
of these 14 banks has not led to the expec-
ted improvement in the banking industry.

Deposit mobilisation has not “been more
than in the past and there is not much of
an improvement to my mind. The recent
all-India strike cost the Exchequer Rs. 12
crores. This is really a serious matter and
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discipline is most essential and it must be
brought in at all costs. Otherwise we can-
not carry on the banking iondustry. We
must remember that the bank employes get
a much higher pay than in many other
sectors. Therefore, I appeal to Chavanji to
see that there is discipline in the banking
industry. Government should also give
urgent thought to additional services that
the banks can provide to the clients. In
other countrics they do. It is also essen-
tiol that the banks have to fulfil their
economic and social functions. Service has
to be improved cSnsiderably, Banks
should think of new lines of productivit
and provide investment services, income-lax
advisory service and other similar ser-
vices,

Sugar industry is an agro-based industry.
Unfortunately this year it is in a chaotic
condition; huge slocks are accumulating
because of an unparallclled glut in the
markets, This year also the crop is good
and we cxpect more stocks to accxmulate in
the csming two or three months, Credit
facilities are essentia] for the sugar industry
5o that they can meet the requirement of
can growers.

SHRI D. M. PATODIA : The House is
today discussing the scheme exactly. eight
months after the possing of the Bill. It
was apprehended even at that time that the
Gouernment might delay things. An assu-
rance was therefore, obtained by the House
shat within two or three months the scheme
would be brought forward but unfortunately
that had not been done and one is left
wondering as to the cause of the delay
particulary in the content of the haste with
which the original legislation in the form of
an Ordinance was brought within four
days of the decision of the Supreme Court;
they did not evdn wait for ten days for
parliament to meet. This is on a subor-
dinate legislation derived from the principal
legislation; and I do not see any reason for
this long delay. It has definitely done wrong
to the managements of banks. I hope the
hon. Minister while replying will explain
why there was this inordinate delay in
bringing forward the scheme.

This scheme needs to be discussed with
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the background of the expericnce of 18
months of nationalisation. We have to
examine whether after nationalisation these
banks have been able to achieve the objec-
tives which were set out and maintain the
level of services which were available to the
customers and were also able to maintain
the autonomous functioning which is very
mecessary for efficient working of the indus-
try. Before nationalisation, there was
direct control by the Reserve Bank of India
over the functioning of these banks. Under
the guidance and control of the RBI these
banks functioned efficiently 10 the
satisfactien of all concerned including
the Government. The Reserve Buank
had dewvcloped an expertise and compe-
tence io banking affuirs. But aflier bank
mationalisation the RBI had been deflued
and relegated to the background ; a new
force and a new agency in the form of
Finance Ministry's representatives holds the
power ; the cusiodians have also bzen
relegated to the background. These
representatives of the TFinance  Minisiry
interfere with the functioning of the RBI
on the one side and dictate upon the
managernent of the nationalised binks on
the other, They have become superbosses
in banking institutions. Their commands
must be followed, whether it is the RBI or
the custodian. If the Finance Minister
would speak in privaie to the representa-
tives of the RBIL and the cuslodians. he will
be convinced about the type of role pliyed
by the Finance Ministry, although they do
pot have any expertise in banking matters.
At best they can give owverall direction in
banking pelicy. Now they have staried
interfering in the day-to-day activities of
banking. This was never expected,

One argument put forward by the
Government al the time of of nationalisation
was that moanopoly control over banks must
end, monopoly in the hands of a few

directors must end. At that time at least
the so-called monopoly was shared by
hundreds of directors of these banks. Now

that monopoly is concentrated in the hands
of the Finance Ministry and their representa-
tives ; it is a much worse kind of monopoly.
1 would request the hon. Minister to exa-
mine the structure of management in some
countries like ltaly and France where also
banks are nationalised, He would find that

in ord:r to retain competence and competi-
tiveness in banking their autonomous
character has been rctained. ln some of
these countries civil servants are not taken
on the board of directors. If we are serious
in maintaining the autonomy and compe-
tente and also competiliveness it would be
necessary to devise ways by which interfer-
ence of civil servanis could be reduced to
the minimum and il possible civil servants
should not be taken on the management
boards of these banks.

Another assurance that the Government
had given was that the elemznt of competi-
tiveness of the Buinks would be retained
and that these binks woaald be permitted
to function, in compelition with each other
50 that service does not get deleriorated
and custoners coninue to be benefited.
That principle has bz:n lost completely.
All the fouricen banks are functioning under
the thumb aad direztion of the Finance
Ministry aad wantever the Finance Minisiry
dzacides is applicable 1o all the fourleen
nationlised banks,  Tazre is no clement of
competiliveness I:.  Even a  quarter per
cent latitude is noat givea 10 the management
within which they can compele and show
mare efficient results compared to other
banks.

With regird to s:rvices, [ n:ed not say
much. It has deteriorated in  the last
eighteen months to an exteat which was
not even imagined, Buat bzfore L come te
other forms of services, the principal objes
tive of nationilisiiion was to make the
Bank services available to weaker seclions
of society to offer facilitics and loans
to farmers and small entreprencurs. Let the
Finance Minister or his representalives move
around the country. Certain  amounts had
been advanced. But let him ask those
borrowers whether they were  happy and
what was the eclement of service that they
are getting ?  Corruption has crept into it.
There are illustrative cases where officers
had to be pleased, not oaly by 1alking but
by greasing the'r palms, Unless an ordinary
farmer or a smaull entreprenzur is in a
position to please the officer of the baak, he
is not able to get advanzes. What about
delay 7 | had the privilege of meceting in
my constituency, farmers in that area, in
Sirohi and Jalore districts. The formalities
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prescribed by the banks are so difficult ;
the documents that are demanded are so
impossible that it is difficult if not impossi-
ble to fulfil all those conditivns for a poor
farmer ; he goes from door to door conti-
nuously for two or three months before a
loan of Rs., 3,000 is sanctioned in his
favour. Was this the purpose for which
the banks were nationalised ?

With regard to the services,
it is known to all of us because I believe
that most of us are also bank-account
holders. Cheques are not encashed for
weecks together. Business documents are
not presented to the partles for weeks
together. Remittances are lost in transit.
There have been innumcrable cases of
complaints that banks have refused to
accept noles of smaller denominations.
Legally they are not permitted to refuse to
accept notes of smaller denominations, but
they have been doing it. Courteous faces,
smiling faces of bank officers and employees
are a rare commodity now, The officers
and the employees have become obstigate
and rude persons to deal with. The custo-
mers are no more happy by the service
they are getting now.

I think

After nationalisation, in the course of
18 months. 1 understand nearly 2,000 bran-
ches have been opened. It is a good thing,
because by opening these branches we should
be able to spread the activities of banking
into the rural sector where the facilities are
not available, But then, while we have
increased the expenses by opening of bran-
ches, have we really taken caie to see that
mobilisation of deposits is also conducted
simultaneously 7 According to the flgures
available to me, mobilisation of deposits
is stagnant, and in the course of 11 months,
from December, 1969 to November, 1970
the total increase in deposits was of the
order of merely Rs. 406 crores as against
Rs. 323 crores in the last year of the
corresponding period. The growth is more
or less stagnant. Even compared to the
standards of previous year, the growth
should not have been less than Rs. 500
crores. But looking into the pumber af
branches which have been opened, which
are not less than 2,000 over the last I8
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months, the total growth in deposits should
not in any case have been less than about
Rs, 700 crores. But there is no growth in
deposits. On the other hand, the expenscs
are rising. Recently, the hon. Finance
Minister sanctioned an increase in the wage
bill of the banks which will have 2 cumula-
tive effect of not less than Rs. 20 crores
although he suggested it was only Rs. 12
crores. Naturally, such a rise in the expenses
and rise in the wage-bill, will have an
adversc effect on the economy of the banks.
As it is now, the banks are charging as
12 per cent rate of interest even from the
small farmers and small borrowers. Did we
nativnalise the banks by which the borrowers
would be charged a higher rate of interest ?

Here is a case where at least in respect
of farmers, at least in respect of small
entreprencurs, and the weaker sections of
society, there should be guidelines by
the Government to suggest that the rate of
interest charged will never be more than
one and a half per cent over the bank rate,
and then we can understand that one of the
objectives has been fulfilled by nationalisa-
tion. You have to allow a differentiation
between this section of society and those

who can afford to pay a higher rate of
interests.

Now, coming to the scheme, this scheme,
provides for the costitution of a Board of
Directors, and every Board will consist of
as many as 15 directors. Qut of these 19
directors, 14 would be completely nomina-
ted and appointed in one way or the other
by the Government of India, and only one
will be having some sort of an elective
character, who will be the representative of
the employees. Beyond these 15, there is
a provision for a management committee,
an advisory committee and regional
consultative committées. In respect of each
of these committees, the appointment or
nomination of each of these persons will be
entirely at the discretion of the Government,
If Government says Mr. A is compelent to
look after agriculture, Mr. A will be compe-
tent, and there is no criterion, there is no
directlve indication in the scheme by which
we can examine, the House and the country
can examine as to whether the person selec-
ted by the Government is competent or
‘not.
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The worst part about the formation of
the Board of Directors, the Adviory Com-
miltee Management Commitice and
Regional Advisory Committee is that wide
in Powers have been retained in the
bands of the Government for distribution
of political patronage. This is an element
about which the House is extremely concern-
ed. We would like to know from the hon.
Minister as (o what precautions he is think-
ing of of devising by which the misuse of
political powcr in the hands of government
may be eliminated, by which the House and
the people could be satisfied that the pcople
who are selecied by the government arc the
people really capable of representing the
respective interests.

There is a provision in this Act for the
representation of depositers but there is no
guideline available in tne scheme by which
least a consultation is made by the govern-
ment with such bodies who represent the
depositors. There should at least be formal
consultation before such representatives are
selecled so that some sorl of satisfuction is
available that the person selected by the
Government is compelent to represent  the
depositors.  We are prepared (o concede
that ultimately the decision of the govern-
ment may be final in respect of selecting the
representative  of 1he depositors but, never-
theless, it would be nccessary and prudent
for the government (o have at least a con-
sulatation before the representatives of de-
positors are appointed,

Coming to the representatives of farmer,
a time will come very soon in future when
farmers will form the biggest number of
borrowers form the banks, and these farmers
are spread over the entire territory, north
and south, east and west. The interests of
the farmers vary from place to place, from
region to region. Therefore, it is not
enough to have one representatives of far-
mers. There should be at least two represen-
tatives of the farmers in the Board of Direc-
tors, onc representing the north and another
represnting the south. Because, as | said,
problems vary form region to region and a
person coming from the north may not be
able to represent the problems of the south.

Then there is discretion in the hands of
the government to appoint five directors
who, in the opinion of the government,

would be considered to be competent to re-
presenl various interests. But there is no
reference to representation for trade and
industry. Even today trade controls about
15 per cent and industry controls about 64
pet cent of the borrowings of the bank. 1
am sure the hon. Minister will agee that a
section which controls as much as 80 per
cent of the bank advances cannot be comple-
tely ignored and he connot say that their
representation is not necessary for deciding
on the banking policy. So, let the hon.
Minister come out with a definite assurance
that out of the four or five directors who are
to be appointed by the government at their
discretion, at least two of them would be
people who are competent represent the
trade and industry of this country.

THE MINISTER OF FINANCE (SHRI)
Y.B. CHAVAN) : What can I do when
there is no provision in the Act ?

SHRI D. N. PATODIA ; I want an
assurance that you will see that out the five
persons two would be such as are compelent
to represent trade and industry. [ do not
seek any amendmeent of the Act ; I only
seek an assurance that you will take eare to
sec that an interest which controls 80 per
cent of the bank borrowings will be given
proper representation,

Coming to the representation of the
employees in the Board of Directors I have
one small suggestion. It has been provided
that any union which has a membership of
15 per cent would be considered a represen-
tative union. In this couniry we are already
suffering with the mushroom growth of
trade unions everywhére and the multiplicity
of unions has been affecling our economy at
every stage. The banking sector should
avoid the growth of multiciplity of unions.
So, 1 have supgested in my amendment that
only such union which controls a member-
ship of not less than 50 per cent should be
considered to be the represeniative union.

With regard to some other amendments
I do not wish to deal with them here because
they are such which, I am sure, the Finance
Minister must have siudied already. But
I want to make my last observation by say-
ing that if we want to make a success of the
nalionalisation of these banks, if we waat
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to see that the element of competitiveness is
retained, it is necessary for us that that the
autonomous character of banking must be
retained; it is necessary for us that the
interference of the civil servants and of the
Finance Secretary is reduced 1o the minimum
and, if possible, on the lines of some of
the West European countries, it should be
seen that there is no representative of the
Finance Ministry, In the matter of ad-
ministration of banking, in day-to day
matters, it is neccssary that the interference
is completely eliminated and the super-
bosses of the finance Ministry are no more
permitted to function as super-bosses, they
may only fuction in an advisory ca, acity and
nothing more.

o Ho ®lo &AL : gwrafa wHFATr,
Iy 9gF H aIRIT &1 DAy 9§ I
;igar g % iR 14 48 F1 ushHa-
20 fRgr ar | § ot adifear aga &t
W T W@ 91 | IT6T wgAr § fF
AGAAIGATT & 417 A% F AFGU FI
gl g @ af & A AN N @A
mET Y IR A1 HT ARTU FT gAY
W@ graf § ag gR Aga agh
afEz #1% Y szl F19 AT § w4 41
1 gralg@t aNIENA F g9l # 97 39
g FT Fqar & fga & 96T 7 FART
1 &1 fifwg 1 A Tg OF  weG FA
g 1 ad gaw A A war fw w®
awg & el si=g F19 9T =g 9dq
F4 qT T FE & 7 TR A% &
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Twte 34 QA ! 9@ e Fgar g€
REAA ® AF A Gva @ (v K
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RHAT § & gnw wfeewmgz 4 alx
T w7 9T 9% fzar qar |

15.59 hrs.

[SHRI PARKASH VIR SHASTRI in the Chair]

aft st qreifzar & &g 5 faa &t
15 qrgz weazfag @ 3q @t fea Sefer
gfrad 4 atar g dar f5 ea 3 g
aar @ aaifs 2z gfega at maen gig
gmag H 23 & WaEw W A [
difsfess wdta F13 @ ¢, ag @
Sar g1 & 1 fFq 1926 #1 it g 3 IfEa
¥gz 3 3 ¥ wgqix fam gfaaa & 15
qdz waifag g 8 1 fugweefza
g #Ar srar Tifgn | sfFT & wgar
argal g f& & aaea @ @r g AR
# @ a7 ww@r Wwgar g #q oHaA
daigT g g & f :

**in clause 3, for item (i) of sub-clause
(b) substitute —

(i) one Director to be nominated by
the representative Union on the Board
of Direclors.”

Hag agf wg@r 5 @ sefad) &
¥ §¥az $@ &1 W GWHT @ f7a@w
T | /AT HE g (%A1 &% wEsiS
talfgams oF fd wefza aAngsma
mar g Sifgn A=Tgar g 5 Fs
& 3w g, @ 9 fre) axg § wifaa
sEAF AN I & fog o g

a1 ¥ @ e N wger wigar § fw

the All-India Bank Employees’ Association
is the only representative Union.

3 i 90 afaga &% sdqifeal 1 Far-
RN FEA S AIH IF & T §
afex 100 g4z %1 ¢ 1 &rdo gAo o Po
do ¥ g & § AT gat & §, afea

ag fegdz adf %13 1 @ fou § wgar
wigar g fe faaseEfea gfags & o
AT T I/ § AEAAT AEQ 1 A9 Y &I
eifag fe fegseefeg gfaga 9 & 1
¥ fou mq T ag s Sifag ) @
17 WYL a7 s Sfqu ag I & aig
T & 719 =3gg Ag A wifge fw
dta @i g w1 2 fay wF, 9w & I
q17 IT A F uF F S A W 9 a0y
F foramefes gfvga 2 & 98 &) s =1
qr &Ar Fifgm o

W E g ¥ g g g s

“in clause 3, for
substirute-

sub-clause (c),

(c) the Bank Officer to be nominated
by the representative Union as Direc-
tor on the Board of Directors ;"

59 #1 fod wzfeq gfaaq &%)
16 hrs.

wHaz T 9 F A wrgar 2
fs :

“in clause 9, afrer clause (3), add
the following proviso—

Provided that if a Director repre-
senting the workmen staff Joses
confidence of the representative
Union, he should be removed and a
person recommended by tne Union
representative, should be appointed as
a Direc or in his place provided that
(a) the change should be made afier at
least one year of earlier appointment
and (b) at least 60 pcr cent workmen
stafl opposes continuance of a partj-
cular person on the Board of Direc-
tors.”

AT 60 YIHZ FHM IT K1 49T €F
a3 1 NF F A gAr wfgg, ¥
gawar g fs 3@ & aft @ar wifg,
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[H"f He o ﬁlﬂ']

Afe ag A avwar arfge fs ot fao
win § g K 3g wifady wrarg 0 &
Mt wgarg feo9q A Fw Dfaw oy
faar wma

W raaHagarg fs:

“in clause 13, after sub-clause (2),
insert-

(2A) The Management Committee
should also include a nominee of the
representative Union, as deiermined
in terms of clause 2(f) of the
scheme,”

sk wed wgar g fs tfema
EUl

“in clause 14, gdd the following sub-
clause-

(2) The Advisory Committee should
have a nominec of the representative
Unioen, determined in terms of clause
2(f) of the Scheme.”

ux wawifeal w1 sfafafa g

s 15 & & =rgar § 1%

“(vi) in clause 15, offer sub-clause (2),
insert-

(2A) Such Committees should have
one nominee of representative Union,
determined in terms of clause 2(f)
of the Scheme.”

g ag ¥ @ 16 Y F wigar
g is:

““(vii) in clause 16. for sub-clause (4) and
(3). substitute —

“(4) A nominee of the rapresentative
Union shall be removed in consulta-
tion with the representative Union
and the vacancy so caused should be
filled in consulatation with the re-
presentative Union."

DECEMBER 16,"1970

Nationalised Banks (Manage- 312
ment & Misc Prvns) Scheme (Mis.)

gfraa i Fdfex ®) Hrmez H AR
wqeE W & qF AFeAr K 47 &
#ir sem fw foraesfer gfaaa &
aTh & A1A fZqr A IT F G AYL
w2 #gifs feg'Sezfea gfaga & am 23
& 1T 39 & g § 9g wregA qE Ar
aifglr fe ag feg & T ate fra =
T EN

wdare ¥ fwmr Ay A wgAr
argar g | feait #1 feadrzfza fa g ?
ag 81 g%ar @ fF gq azq § aga & wi§
Fg fF ag feara & qary2 & &fea
#% frardl & 7 1dq fearal & ar giig
fEart & 7 100 wwg qr= fegtg ar (S
w3 A= frgmar 5 oFs qrar fEam?
# wigar g f 37 &Y gared fag =
ars Fa @), fag &1 qdlar Iq &
artd quagAr &, g F gra # g7 &
dt g@ 9@ qrar fea g1 3§ &1
garzd A RgT gy A FA & fw
fmiai &1 Fargr g= 903 qi@n fram
DN A ar FT AT FOU ! agh Ay A
s &1 opAr Jifge & 9 fea g 3w
W F AR uF IGA W@ g v a@ 9zn
faar ardt & a7 $g T asar ¢, a9
A AA9g AGHY § ar F9 93 fA@ qEAr
germrsg A qAr =ifgm 1 g9 &
fou saffedas faar srar @ s Frama
19 g1 1 W qgr fear g, I Ffy faar
¥ gar avg aficfaa g & sgar wgar
g f& arg wfa dfeg i faEl |1 a7
& v gnfa 3y § 1 aq fer sfee
fegia @1 & wfafafr #4f aff <=
asar T s & WX A v PR § Fr 99
®1 W gargRQ & W, wfer gared
39 frarT &1 f iy ot Twd qg
fara €1 | a§ FE 7 8 1 917 59 29
# sy 9@ @ § 3T ¥ NG FeqiAl
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P H 00 g fram § faa & gl
¥ a1 @en 7 F arg, IR q4T
wiq Y & 1 ag g7 ¥ 7df 5@ & fes
90 ¥ $I3A §, WzAT F I3 ¥ A%
w1 F @AFIA gHE 2 37 & AT AT
WAl AT g aeer 7Y § wiw faq
®H & F q17 | Aaizgar g s o aeq
gz fraAT ®2ar Y sa &1 FAER A
Rfgua & war S

IR A Fgmrargar g fs oww
# gg datag ar wifgr 1 g swwara 3
5 B2 fax ot wyse @me § Al 99
& GOaT g7 7 guar 8 1 H) YA
TEdl & At gaga g7 fear 3 &
gawAT § 5 9z7 37 &1 w0 sm
A1 g F1 37 F1 GAGT A FT AVET
fadan

& g1 wgar g i ga at 3 I8
® g5 g 930 F faq #w ® Y
Twa fea § 37 #1 9dT AR ¥ @iy
ate ¥ qEardlw F AIX H FFAT FIgAT
g1 o gigarg B3 &1 gwa g s
fis F:3fEq T IEATA F92 & g@1U av
g1 am ot 3 gy § 1 Afea v aw
ta fgreaa & g fead Agds v gfaaa
Figd F it Iwz A @) wAr § o &
qign g fr ¥az & @1z 9T Az @,
AfET 97 w4 qrfo TWo o F a1 FTAH
szl # ¥sz 1 T T AT gAR
wido uTe Ho Jo e ¥ IF & AF
qrA ) s & faU g gdam d@TE
sfea 1= ¢ fegr #F orerdls daifa-
waa @ 3 T fgwefer gfags &,
a0 Al &Y awdl, €7 ;AT K 7A KT
TSI & 37 ¥ A.foqma &1 mF B0
aifgg | AT I@ F FT EHIT AET
feoqait w30 ) & quaar g5 wE w0

& 3% 7 grm | & §1f qa qd T
WgAT g, A TN Mg g ¥fwa
& sgar g fr «@ gers ® g fagr srr
aqifF FIE @ g9 w1 fear qar @

% s s g fe @ ® wqe fwar
Licoil

agh 97 50 9IHT & IWT 60 qIFz
a7 @A wgd § 1 afer & &gar
sigar g & 2@ 100 qxdz Iafag
famr asd & awz & wgare, 99 93Fz a1
famar & a3 §1 s gw 99 gz
famat g @t gw & WiadwT w1 «afy-
#1T frar snd ¥ &Y 7 fzq o)

g Rl & grg & fafyeet age
¥ zeafeg woar frgr ama & e
ag 3% famm & @9 &Yt 3w qT dEar
) MM ag aar ¥ § ag
saun @ 74 5 f5 33 W # =g
TGN T AFAT | §F AIZ ¥ qMS qZ© 9T
A& @ar wfga

TT @&t & arg & garo sgar g
A TR 3 Ig F1 A9 § qadq w1@r
g1 ®fr arz dmieAl w1 @A fagr
samat ¥ ag fzs & 39 & gwdq
€T |

it Agw femiz awf (Qa) @ @wr-
ofy Ag1RE, AgAdzsE 57 F R T A
wa gt ag w2 Ak, W H
¥ DugIH R g oA §Egna
g 1 ¥f5a da AT wmw arg g, Az
wa A § ) 97§ UelgRIo § W
# m 7€ g1, oF A€ anan, 9% AE AT
TF AT @AW FAT AT 91 1 I
gy ¥ ¥@ & Adq AW, d@ & Ed
feanal, ot} & w23 a1y g sgofal
# A FT AT AT A1 AR AR g
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(=t 7a= feare gnt

g ar s o1¥ A1 ATy # IAN WA
FzF T AT ¥ syra g NN, ITHY saEr
FsRaniafamasn) az sy & f5
fogs afgg adidl & vslawww & an
%1 0 ¥ fez wifed, sa% gro =@
37 ¥) zqaver § gur gaAr ¥ A o
qrtfear ot &Y 78 ata ¥ waEufy sqaq
o wgar g M waf ¥ 37 ¥ mama
aff Y asar g fs aidl & feard 1
TH Y T AT F A FE &fzd
®T IAAT FIAT L0 R | 7§ FgT AR &
wrgz ag maAl § iy o A8 @ W e
Y A A marear wd g & iy §
T@AT g | A agi 1gR FT TNAT FW

wa g 1 Asg s g & gz adg
frrmz gigad a1 a5 aff 2 5

%1 &Y Hor gra) sgAear H o¥r AL
Y ATIFAT § | AT W F€IT T A7
1 & f5 qitg Ay w1, @ Fal A, G2
smarfeai Y 6YT AN ¥ wa fay | 3|
Trg #Y 0 e &R 91w AAwde
aEH | wgd A g A q91 B1 HAade
ag grafear o dF DEA A E A R
gifgr g dar T @ g1 I g A
g w EgAl ¥ W ogu AW A
@t FFi A FH AT R EA SN TG A
arzd & f5 aFT FT U aFI0 4%F )
tafae g&7a sg arg w1 § fF snT 9|
qz wet farad <@ &1 fanesdt 73 Y
HITFY UF qFFT SATEAT FIAT qEAY |
fatrstarg f5 faa dvam & o
T & 997 ag w19 g Wigg N I
& aX ¥ qAFd W@, ) I50 w7 g w9
FL | W 3g § Fr 50 & wsdas

#Y gEFAr 9T g gAIT qMITIT F1 09T
faiT ®3ar g 1

& ag it vgar wigAr § fs wgi ow
T ag A= TW Y, A g eR-
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Wer oA I sH A Q fr
&MY F 928 AN F Q3 A g T I90E
? AT 9ag 7 alT gEE) RN
# arg & | g0 w9} Y9 Frar &)
gz q1U 1w AT 0T A I|W H§ar
TAT ®, T8 FIFI &) ATTAT | T A1EY T
9T aH) fang e a1 giar

e % wafas §1 agt 9§ grag

2, % oF gwrg A0 qiEAT g owg QY
7 TrET T1gEd @A AT @ E ) A
A F wiT XFAfqr eradazT 51 ggwfa
& frgaa &3 a1 398 YA & IARN AW
frgsa &3 | 7170 7z @ 5 aas ¥ 39
Fr w7 Fafgr gratsze otz g7 @
gatFes H1 AT § AT Har  gAH
i # MNfeagd adl gwr, aiadeq
A% g Ay sawr adywr gz v fE
ssafa Qg Gar g1 Araar N 0 § w0
¥ wfgdrg g2r g1 JIaar o 5 FIEF AW
€1 217 257 7aITT HT AAIIT  FY,
IEFT OATET FIHY TH FAA FA AT
#afgn 21g32T /1 G917 FATHS! dT5Q
¥ foar 53 1 ag fagraa s=d &

AT ag 5§ ITH qU dzg
3mszT ifadz £33 1 Gaar frar 2
3 & g7 fefae 2fesy 0 sl gg g
alF ¥ arg Wfgdz & F gawar
g frdag sratsz gat g i afen
sgaeqr & fwg, @€ 45 & fau s10 g
21 98 w aa #1 ¢ fs caria §3s
q7 3 gidt fRgazfze #33ra garf @
st ¥fezq gezza W §, 3% gmzEh
&1 | ¥ sasfza AT eATHH TF
F w0 F, I51 1 Afg-AF O mle

T g%, & wiese ;9w a8 ¥
Qifze, 59 9FIT & sAFEAr FAT W

am¥ for aga a=d )
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7z 1% & fe 361 § Uedaswr &
iz N gae 7 maAg gH § AfEA
THY WATAT FT AATOIT AL E1F ATH0 |
g1 AW agT a3r @ WX gAR XT A
qiF @1 & sA@n M § 1 g frEm K
g giE | agg Wi armig # 7St
WA Wy agaga wen ¢ &
= fzz fRam 1 3T S ad 1 fad
i ga¥ fag falrg sgaear @Y1 9E%
fou & gara 2ar g fw A1 FF & g
faxr & sgaeqr 1Y ;fgr 1w &F
fasiziY Z14Y =ifgn {5 az sq faa
griY srasawae & qfT F73 & fRan
3§ oF fafegg zrarzr adr &%, fAEEd
FIFF AT §T A7 | e 95 fawew
g afer g fax & a¥y =i S &
argggFaral 1 qfs 1 staEar g

gifgr #tx g wasr fassrd &EY
Fifgm |

# ot gAl % g7 gaAa ¥ €A
g g fe d4% Har sravaew franAl
% sfafafe gi & 2 fmial & sfafafa
g 1 gq @ ad &) 7 A8 § fr o 2w
# a? fgmT 3a7 & ag qoafa g faad
gmd ag gefegafer 1 o e
gq 1w #1 AFAr aga I®d {1 FE)
tar 7 g1 fF 74 371 &1 ar Sgar 99
a8 gaNafa femAl & gra § I A )
¥ frari &1 @t W agT IF7 ¢,
aga efsea ¢, aga miasse &1 gafey
g9 %1 IAT TIAT ENI0 | A FT gF ALE
eqE 21 98 fF 1 frqm & wfa-
fafaal &) a3z & a7 g @1 sw )
fedl eafs fadie Y ag § adf *ar
g (gzzoma) » oz faz gmd Avea
g agosy fearr & 3fra & sgar
Hgar g Fw a1 # A wme smIEe
qifadz %3 us & jgT

“three directors who in the opinion

of the Central Government are

compelent to represent the interests
» of farmers, workers and artisans".

@ ¥ gfeadl ol frg® go aael &
Wt 719 =919 F AR AW fF F0 ¥ &7
aF AIZA AR Y QI ATF TTAET
¥ aifgdz gn

g7 weal & g § 5@ W &7 w&=-
T FTAE |

SHRI 5. S. KOTHARI : Banks have
been nationalised and we should like Lo sce
that they function efficiently and the bank-
ing structure grows Quite some time
has elapsed since nationalisation, and I
think we would have to determine to what
extent the objectives for which banks were
nationalised have been fulfilled, whether
the structure has grown in the right direc-
tion, and whether it has achieved growth,
and for that purpose, we shall have 1o
develop certain criteria. In my opinion,
there are four or five criteria by which we
can judge the progress of banking after
nationalisation.

Some of these criteria are : deposit
expansion, efficiency in service, credit to
agriculturisis, small artisans and neglecied
sectors, whether backward arcas have been
served adequately and whether adequate
credit is available for production. [ think
these are criteria which should adequately
idicate how far we have succeeded in
achieving the objection of nationalisation.

With regard to deposit expansion, we
know that the branches have expanded by
about 25 per cenl according to the Finance
Minister's statement , and it appears that
the increase in the number of branches is
impressive, but with regard to mobilisation
of savings or expansion of deposits, the rate
of growth of deposit has actually gone down
instead of increasing. Most of the branches
opened in various places are operaling at a
loss and they arec not able to make both
ends meet. Besides, it was envisaged that
afer nationalisation the agriculturists would
be able 10 get Joans more freely at lower
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rates or interest and more conveniently., A
stady was conducted in Rajasthan of the
cost of loans to agriculturists and fac.s
and figures show that while previously the
agriculturist could obtain a taccavi loan for
an expenditure of Rs. 2.50 per 1,000, now
he has to spead as much as Rs. 52 per
Rs. 1,000, The break-up is as follows :
Stamp Rs. 15, registration Rs. 12.50, no dues
affidavit Rs. 3, =advocate Rs.15, other cerci-
ficates and application forms Rs. 64,53,

SHRI NAVAL KISHORE SHARMA :
He is not aware of the difficulties of the

agriculturist in getting taccavi, [ know
them.
SHRI S. S. KOTHARI : He has had

his say.

This amount of Rs. 52 does not include
the amount he may have to present in some
form or other to the bank manager who
does not treat the illiterate agriculturist
with sympathy. There will probably be
some middleman or somebody (o whom a
certain percentage has to be handed over.
The rate of intercst was 6 per cent on
taccavi ; now it has gone up to 9 per cent,
With regard 1o processing of applicition,
it is taking far more tume than previously,

If this is how we are going 1o serve
the agricultural sector, it it not going to
achieve the object in view. It is necessary
that the administration or Government
should look into this aspect of the matier
and ensure that all these formalities are out
down and loan given to them expeditiously
at lower rates of interest. Otherwise, the
very purpose of going through all this
process of nationalisation would remain
unacheived.

With regard to efficiency, I do not mind
if we pay more to the bank ecmployees.
Let them gel more as the price level is ris-
ing and they are middle class people. They
deserve more and 1 am in favour of it. But
let the leaders of the bank employees—Shri
S. M. Banerjee is not here —also tell them
and make them realise that the staff owe a
duty to the nation by maintaining efliciency
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and discipline in the nationalised banking
industry,

There can be no doubt that efficiency
has gone down. Any depositor, borrower
or anyone dealing with the banks would
confirm that it takes more time to collect
out-station cheques and in regard to the
other services rendered by the banks, also
the cfficiency in execution has definitely
deleriorated.

I have put forward in my amend-
ments a constructive suggestion, which I
would commend 10 Government with all
the emphasis at my command. Let them
consider it. 1 have suggested that an effici-
ency audit shall be performed in nationali-
sed buanks. Let a committee be constituted
of two officers of a nationalised bank other
than its own and one auditor. Let it con-
duct an efficiency audit. 1 have mentioned
that  such a commitiee shall approach its
work in a constructive spirit with a veiw
to making suggestions and recommendJdations
for improving efficiency and manigement
standards. The bank concerned shall take
note of the report of the committee and
implement  the recommendations as for as
practicable,  In case its board does not
agree with some of these recommendations,
it shall explain the reasons therefor to the
Reserve Bank, which may give such direc-
tions in the matter as it deems fit,

I am glad Shri Chavan is now present
in the House. Let him consider this sug-
gestion of mine. I know that opposition
amendments are not acceptable to Govern-
ment, It does not maiter; he need not
accept my amendment, But let him
consider it on merits, according to his own
judgment. 1If he finds that there is some-
thing in what 1 have suggestcd, let him
introduce some measure of this kind, may
be in some other form. But let us have an
efficiency assessment. After all, if you
want that the nationalised industry or the
public sector should be run properly, that
aspect will have to be looked into. Other-
wise, 1 do not think we are going to serve
the nation in any way.

1 have given ap amendment that within
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six months of the close of the accounting
year, the nationalised banks shall present
their accounts. 1 believe that it was in
July, 1969 that the banks were originally
nationalised. Since then where are the
accounts of the banks ? Even limited
companies have to submit their accounis
and hold a general body meeting within six
mohths, Why are the banks not producing
their accounts 7 Is there a big loss or are
many of the new loans irrccoverable 7 What
is the position ? I think a provision should
be there that the banks shall be bound 1o
present their accounts within six months.

and if necessary the Government may
extend the time, in  exzeptional circums-
to nine months or so, but the

tances,
accounts, [ believe, should be presented to
Parliament also so that we know what

progress has been made,

With regard to credit for industry, [
would only submit that the processes of
production should not be held up for want
of credit. Whatever be the policy and ideo-
logical predilections of the Government, it
is ncc.ssary to  ensurc that  indusiries do
function, that they are not starved of credit.
I hope that aspect will not be ignored so
that we are not faced with conditions in
which production sulfers because in that
case we will be faced with inflarion. I have,
time and again, emphasised that if inflation
is to be checked, production is the principal
remedy, and | am glad that afier two vears
of persuasion and repetition, the Finance
Minisier the other day come out with a
statement that increased production is
necessary to check prices. 1 hope he will
be good enough 1o implement it also,

With regard to adequate credit for
backward areas, we have some statistics
here. They ese from the Press Informa-
tion Bureau of the Government. In Mabha-
rashtra there is one bank for 31,000 persons,
in  West Bengal for 63,000 persons,
in Assam for 1.23,005 persons, in Orissa for
1,52.000 persons and in Madhya Pradesh
which I represent the position is even
worse. Let the banking expansion take
place pariicularly in those areas which are
backward, There are many districts in
Madhya Pradesh, including my disirict,
where there are only one, two or three bank-
ing units and the people have been Press-
ing us for more branches, That is ncces-
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sary if proper service is to be rendered.

In regard to the constitution of the
Boands, lct us not have bureaucratisation. Let
the Reserve Bank nominaie one  person and
let the Government nominile one person,
but let all the other Directors be the repre-
sentatives, shall be say, of depositors and
various scetions of socicty and the represen-
tative of the workmen or the staff should
definitely be a person who is an  employees
of that bank. W do not want outside
political leaders 10 come into the Boards of
banks and create stalemates by creating
warring Boards. A Board which is divided
against ilsel’ cannot serve the country pro-

perly.

With regard to retirement, it is stated
that in three vears the Directors shall retire,
but what abour the official  Directors 7
They should not be  allowed to service
indefinicely.  Let them not become  pensio=
ners on the Boards,  They must also retire
or be rotated after three years.  That in my
upinion is alo very  much desitable.

The Chairman and the Managing Direc-
tor must  be professional bankers.  There
should be a uniform poicy, Do not appoint
Chairman for poiical reasons, for exiending
paronage o soochody who may  have
lost his seat somewhere. It is  necessary
that the Chairman and the Managing Direce
tor should be the same person and he
should be a professional banker,

Lastly, the Boards must have proper
autonomy, and  even  the management
committees thiat we are goirg 1o appoint
shou.d not be inteifered with in their task
by somebody sitting in Delhi and  giving
dircctions, which probablv are not  even
bascd on aciual priofescional experience, We
have been saying that if you want industry
or the public sccior to function properly,
it is necessary that they must Tunction in a
manner where they are able to 1ake indepen-
dent decisions which are warranied by  the
conditions governing their own  working,
The Boards and managing commitiees must
enjoy autonomy, funcional autonomy I
would say. Then only you can ensure that
banks operate cflicicnly and in a proper way.
Let the nationalised banks have an ele-
ment of competition. 1 think that effi-
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ciency will improve if my suggestion with
regard to the appointment of a commitiees
for efficiency audit, is accepted by ~the
Government.

gurafa agaa : w1 A7 T AW
any fer wim @At wg T an @
&y F9r WA 21 @

16-30 hbrs.

MOTION RE : JUTE MILL FOR
ORISSA

gwafy wfza ;g o g AT
A & 98 wrar T INEH 9z
faw $Y TqrIAr T F @r3T 7 2 3@ 4T
af wey giY | 39 wEAE F fam 0§
quzr a97 frgg gwr 2 1 et aF A2 A
HaY AT #Y ot wqra v 3 At e
SEITAF A7 HF FA7 290 ¢ 1 zAfFO S
& gz Wiz § 5 za wr 9w A A
T A1F f99 § 31 F1 qOAAE TT 43
A AFTT ) qgr ghges T 4 As3yr

2

wtogtE W fgA@ (Fawer)
qamafy o, g F a7 F ema F g
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I move :

““That the urgency and desirability of
setling up a Jute Mill either in the
public or in the co-operative secior in
the State of Orissa, be taken into
con ideration.”

That I have to move such a mo'ion as
this even in the year 1970 in this Parliament
shows how the Government which professes
to remove regional imbalances and give a
fair deal to agriculturists and also wishes (o
step up our exports is functioning actually.
The need for a jute mill in Orissa is nothing
now, For the last scveral years we had
been agitating ; probubly since I came to
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Parliament in 1952 the reply that we had
been receiving is that there were su many
difficulties, international market, this and
that ; the present jute mills were not produc-
ing to capacity, there was glut, etc elc. On
some reason or the other this was denied to
Orissa. 1 am glad to observe that there is
some re-thinking in the Government. On
11 November in reply to my question they
said that there was no jute mill in Orissa
and they also stated that they would consi-
der the proposal on merits. 1n our country
there arc as many as 79 mills with a total
loomage of 75265. OQut of them 68 are in
West Bengal, four are in Andhra, three are in
Bihar, three are in U. P, and one in Andhra
Pradesh.  In some States where practically
no jute is grown, there are jule mills.
Orissa contribuies about six per cent of the
total jute production in the country. From
the point of view of desirability or profita-
bility there is no doubt that Orissa cannot
be denied by any authority on any ground.
When 1 sav this, L shou'd also say that 1
know that there were historical reasons why
the jute mills had becn concentrated in
Calcutta and nearabout areas. We also
know that within a radius of 40 miles of
Calcurta  and neighbouring areas, there are
so many mills, and that is because when
they were sel up, four reasons were advan-
ced.  One was that it has easy accessibility
to the jute areas; secondly, there are
excellent facilities of the port ; and cheap
inland transport, and finally, ready supply
of labour. Therse are the four reasons for
which the mills came into existence there,
But now, what we find is that after 1930,
practically there has been no attempt 1o set
up new mills and t(he problem that the
jute mills in Calcatta and nearabout are
facing is the problem of modernisation and
the problem of rationalisation. This has
prevented them from producing quality jute
goods which will compete successfully and
efficiently in the international market.
From the international market point of
view, we are in a good position, although
the Minister said that we are losing our
export to a certain extent bccause of the
strike.  Otherwise, in spite of the competi-
tion, in spite of the incentive that Pakistan
offers, there is no doubt that India is doing
very well, and this is the most important
foreign exchange earner for the country,
We have gaptured what is called carpgt



